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SHRI BHUPESH GUPTA: Will you kindly
ask the authorities in the other House whether
the statement is true?

Appropriation

MR. CHAIRMAN: Here is Mr. Morarji
Desai. He can give an answer now.

THE MINISTER ofF FINANCE (SHRI
MORARJI R. DESAI) : May I say that no such
decision has been taken to set up such a
Committee? It is under consideration. When a
decision is taken, what my hon. friend has
stated will certainly be borne in mind.

MR. CHAIRMAN: That is right.

SECOND SUPPLEMENTARY STATE-
MENT OF EXPENDITURE FOR THE
STATE OF ORISSA IN 1960-61

THE MINISTER ofF FINANCE (SHRI
MORARIJI R. DESAI) : Sir, I beg to lay on the
Table the Second Supplementary Statement of
Expenditure for the State of Or ssa in the year
1960-61.

THE APPROPRIATION BILL, 1961

SHrRI BHUPESH GUPTA: (West Bengal):
Sir, one point I want to be recorded. Generally
on the Budget day when we start discussion
on the Budget, it is not the rule that another
Finance Bill of ,his type is brought in, and as
you see, Sir this Bill relates more or less to the
same subject. If we have to speak on it, then it
would be repeated. I do not know why of all
days this particular day was chosen for
bringing in this Bill. I cannot understand it.

MR. CHAIRMAN: Please do not speak on
this. Speak on the other.

SHrRi BHUPESH GUPTA: Is that the
reason? The hon. Members may laugh. I think
we should be concerned about our rights and
privileges a little more.

[6 MAR. 1961]
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THE DEPUTY MINISTER ofF FINANCE
(SHRI B. R. BHAGAT) : Sir, I beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1960-
61, as passed by the Lok Sabha, be taken
into consideration."

This Bill arises out of the
mentary demands of Rs 5803 crores
voted by the Lok Sabha on the 24th
February, 1961, and the expenditure
of Rs, 9 13 crores charged on the Con
solidated Fund of India. This is the
third and the last batch of supplemen
tary demands presented in the current
year. The total additional require
ments amount to Rs- 22'43 crores on
revenue ac.ount Rs. 36-23 crores to
be met from capital and the balance
of Rs. 85 crores for disbursement
of loans and advances.
The Supplementary Demand statement
presented to the House on the 14h February,
1961, gives full explanations in support of
these proposals. I would, therefore, content
myself with referring to some of the more
important items included in these Demands.

supple

The first of these items is that of provision
of Rs. 36 crores for the purchase of
foodgrains, both imported and procured
internally. Larger imports, particularly of
wheat, under P.L. 480 of the United State
Government, had to be made during the year
as compared to what was anticipated at the
time of the Budget was framed so as to meet
the food requirements of the country and for
building up of reserves. In addition, arrear
payments for shipments received during the
closing months of the previous year had to be
made during the Current year. Further, a
larger provision is also required for payment
of advances to the State Governments for
procurement of foodgrains on behalf of the
Government of India to be
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[Shri B. R. Bhagat] ultimately adjusted
towards the costs of the foodgrains procured.

Then the next item iy the sum of Rs. 8-5
crores for giving loans lo the State
Governments mainly in connection with their
miscellaneous development schemes.

The third item is that a sum of Rs. 7.84
erores is required for payment to the main
steel producers as a result of an increase in the
retention price of iron and steel. The increase
which was intimated to the Iron and Steel
Controller as well as the main steel producers
on the 1st February, 1961 amounts to Rs. 4.85
per ton in respect of th, steel produced during
the five year; ending 31st March, 1960, and
Rs. 45 per ton in respect of the production
thereafter. The increase is provisional and is
subject to further adjustment on the basis of
the prices to be fixed in consultation with the
Tariff Commission to whom a reference is
separately being made. The entir, increased
expenditure will be recovered from the Iron
and Steel Equalisation Fund.

"

Another item is in respect of "new
services." The 'first of these is for giving
grant-in-aid to the Indian Investment Centre
which has been established for the purpose of
promoting th, flow of foreign private capital
investment into India. The second provision is
for the purchase of the shares of the
Hindustan Organic Chemicals Ltd., which has
been set up for the manufacture of basic
chemicals and intermediates to meet the
requirements of the industries dealing with
drugs, dye-stuffs and plastics. The plant
which is being set up in collaboration with a
consortium of German firms is likely to go
into production within three years and will
result in considerable savings in foreign
exchange through reduction in imports of
basic chemicals which, at present, are of the
order of Rs. 18 crores per year.

[RAJYA SABHA]

Bill, 1961 1873

The third provision is in respect of the
Ganga Barrage Project, the primary object of
which is the preservation of the Port of
Calcutta. The project comprises ™° barrages, a
road-cum-rail bridge and feeder canals. There
would also be the prospect of improvement of
supplies of sweet water to the metropolitan
town and its suburbs.

Out of the total additional requirements of
Rs. 67.16 crores, Rs. 25.91 crores will be met
from the additional receipts, recoveries,
surrenders, etc. The net outgo from the
Consolidated Fund of India aris ng out of
these demands would accordingly amount to
Rs. 41.25 crores only. Taking the present
batch with the two earlier batches of
supplementary demands, the net additional
outgo will be of the order of Rs. 77 crores.

As hon. Members would already have
observed from the revised estimates for the
current year presented with the Budget papers
on 28th February, 'his does not represent an
excess over the total amount budgeted for the
year. In fact, the overall position for the year
shows an improvement of Rs. 138 crores, the
reasons for which have been explained in the
Finance Minister's Budget Speech.

Sir, with these words, I move.

The question was proposed.

SHr1 BHUPESH GUPTA: Sir, I said that
this Bill should have been brought forward
here on some other day. I am sorry that they
are bringing forward this Bill here today.

[MR- DEPUTY CHAIRMAN in the Chair.]

If by that they meant that no comment would
be made on this Bill, they were mistaken.

First of all, I would like to deal with the
External Affairs Ministry. Money has been
sanctioned for it. The first thing that I would
like to mention in this connection is about the
Commouwealth Prime Ministers'
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Conference which is going to be held within a
matter of days in London. I understand that
the Prime Minister is leaving tonight. In this
connection, we would like to have a very clear
statement on behalf of the Government that as
far as South Africa is concerned, Government
of India will press for the expulsion of South
Africa from the Commonwealth. This is
necessary for two reasons. One is to support
those people, Africans and Indians, who are
fighting against the Apartheid in that land
where racial supremacy and domination run
riot and the second reason is to help rouse
public opinion in the world against Apartheid.

Appropriation

Already you have seen that for
Commonwealth Prime Minisr ters have
expressed . . .

MR. DEPUTY CHAIRMAN: This is a

supplementary demand. There is no demand
for the External Affairs Ministry.

SHrRI BHUPESH GUPTA: Well, we can
discuss the Government's policy.

MR. DEPUTY CHAIRMAN: No, no. It
must have some bearing on the demands in
the Bill. You have to confine remarks to the
demands in the Bill.

SHrRI BHUPESH GUPTA: It is not so in
regard to a Money Bill.

MRr. DEPUTY CHAIRMAN: You can
speak on it when we discuss the Budget. It
will be relevant there, but not here.

SHrI BHUPESH GUPTA: I will not bring
it there.

Then Sir, I come to the topic of foodgrains.
Everybody knows that men in authority have
sabotaged the state trading scheme altogether.
Purchase of foodgrains which was taking
place on a much larger scale by the States has
not taken place. The responsibility for this
rests with the Food Minister in particular and
the Government in general. And we read in
the newspapers that Mr. S. K. Patil

16 MAR. 1901] Bill,
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said in Bombay that the state trading scheme
was dead and gone. Who authorised him to
make this statement? Did Parliament after
accepting this policy of state trading adopt
another policy so as to make it possible and
decent for the Food Minister to come out with
a statement of this kind? Today we see that
foodgrains are being tapped from external
source; but foodgrains from the inter® nal
markets are not being tapped by the
Government under the aegis of the State
through state trading schemes. I strongly
object to this. An explanation should be
forthcoming from the Government.

Then I come to various other things. If I
say something on iron and steel, I take it that .

Mr. DEPUTY CHAIRMAN: You must
know it better.

SHrRI BHUPESH GUPTA: You must be
knowing. I thought I could speak on External
Affairs, but you called me to order.

MR. DEPUTY CHAIRMAN: I will call
you to order when you are not relevant.

SHr1 BHUPESH GUPTA: You will see
that I am in order .

MR. DEPUTY CHAIRMAN: I will find
out.

Suri BHUPESH GUPTA: I will always
obey you.

Steel, as you know, is there. Now, the
public sector is a very important thing. And
what sort of people are coming? Is the
Government aware of it? Today, we have seen
in the newspapers that there is revaluation of
West German Mark and as a result, we can
take it that we shall suffer '.n our deals. Some
concession is given and then certain financial
thing takes place there as a result of which we
suffer. I would like to draw the attention of
the hon. Minister to what is happening in
some of the under-
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[Shri Bhupesh Gupta.] takings. Take,
Rourkela, for example. Here is a book. With a
lot of difficulty I have got it. It is called
"Indien Mit Und Ohne Wunder"— "India with
and without Miracles"— published by Cotta
Verlag, Stuttgart, and written by Peter Schmid
who came to this country and who was given
all facilities. He gives an account °F ™
Germans *in Rourkela. On page 125-126, you
will find what he writes about the Indians and
the Germans. One does not love the other;
there is no pretence of love. He says:

Appropriation

" I would be more intelligent if instead
of blast furnaces, we would build gas
chambers for four hundred million Indians',
I heard a German foreman curse."

This is what he writes in this book. Then, Sir,
the same book has been recommended in a
publication of the West German Embassy here.
"Germany", the magazine of the Federal
Republic, has recommended that this book
should be read by alL. This book is advertised
to be a good book. We are told by a very
prominent author, from West Germany that a
West German foreman in Rourkela, an expert,
told him that he wished he had built gas
chambers for 400 million Indians rather than
these blast furnaces. Here is the book. You 12
NOON cannot get it in the market; perhaps it is
not to be sold. But it is coming. The
recommendation has been made by this organ
of the West German Government, which is
circulated to M.P.'s free at Delhi, and here is
the book recommended. I should ask the
Government: "What are you doing?" "When
are you going to put a stop to it? Are we to be
placed in such a situation when foreign experts
of this type come here and they openly tell
their country and the world at large such
damaging things—they suggest the building of
gas chambers for the four hundred millions of
Indians?" Such is the attitude some of these
people take towards our country.

[RAJYA SABHA]
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This book is full of scurrilous and libelous
remarks about our country. I need not go into
them. I am concerned here, not with the
author; I am concerned here—in the present
discussion—more with those people who are
in Rourkela steel plant—West German
engineers and so on. Now, on this subject I
tabled a question, and that has not come up
yet. As soon as the book was sent to me by a
friend from Germany I tabled the question, but
it has not come to be answered yet. I should
like to know: "What is this thing? " The
question has been there before Government.
Have they made any enquiries? Such is how
things are being run. I gave this thing, Sir,
because the money is not sanctioned for build-
ing gas chambers, and I do not know the
foreman who wanted to build gas chambers in
our country to send us four hundred million
people to death —if you like that way. How
much money is he being given and how much
is he sending out of this country? The
documentary evidence contained in this book,
uncontradicted by the person to whom the
reference is made, convincingly shows what
the German experts and the German foreman
are doing here.

SHBI B. R. BHAGAT: Is the name of the
foreman given also?

SHRI BHUPESH GUPTA: The name is not
given. The book is there. I shall pass on the
book, but return it to me. As I said, the name
of the foreman is not given. It is your job to
find it out; they are not tens and thousands.

SHrRl M. GOVINDA REDDY (Mysore):
Will the hon. Member kindly place it on the
Table of the House?

SHrRI BHUPESH GUPTA: The book cannot
be parted with because I have got only one
copy. Please do not deprive me of that one
copy. I can certainly try to get a copy. But I
quoted from it and the book is here. Certainly,
I should like to get a copy and give one each
to the Chairman and the Deputy
Chairman. Dr.
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Panikkar is reading it now. Let him see this
thing and say whether what I have quoted
from the translation of the book—the portions
I referred to— i correct. Now, it is a serious
matter. I wish Congressmen opposite had
brought up such matters to the notice *of the
House. It is not a partisan question. It is not a
party issue at all. I know many Members
opposite feel indignant about such things as
much as I do. I wish they had also taken the
initiative in such matters, rand would take
initiative in such matters to raise these things.

SHRI H. P. SAKSENA (Uttar Pradesh) : It
did not come to their notice.

SHrRI BHUPESH GUPTA: If it had come to
his notice, I am sure Mr. Saksena would have
been very indignant. That is why I am
bringing it to the notice of the country and to
the notice of Parliament.

SHBI H. P. SAKSENA: Thank you.

SHRI BHUPESH GUPTA: And I demand a
searching enquiry by Members of Parliament
in this matter. What is the use of talking about
control of the public undertakings when these
undertakings are made over to such people
who have got sadistic instincts of this type? I
demand an enquiry into it. I demand of the
Government that the name of the person
should be found out. I demand of the
Government that they should find out as to
how this author came here and was allowed to
live here and write a book of this kind? I
should also ask the Government to find out
how many German experts are there of this
kind working in the Rourkela Steel plant? It is
very essential in national interests. We must
find it out. It is very important, Sir. Therefore,
I have raised it. I do not want to go into it any
more and take your time. But it is a shocking
thing. It has shocked whoever I have shown it.
Perhaps Hitler talked of gas chambers but
nobody, even Dr. Adeneur  would dare
talk of gas
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chambers, but here in this book published in
Federal Germany are said scurrilous things
about us. They talk of presenting gas
chambers to our country, to our people, and
these are the people lauded by the Finance
Minister and his friends. Tribute is paid to
West German help, West German engineers,
German munificence and so on, but behind all
that such mentality lurks to which we must
pay all due attention. Let it be known to the
whole world what they have said in this book,
and I should like the Government also to call
for an explanation from the Embassy here as
to why here, in India itself, they have the
temerity to recommend this book—to be read
by people—in their official publications and
journals. It is improper of the Government to
have this book compiled here and then have it
published from one of the biggest publishing
houses in Stuttgart in West Germany and then
recommend it for reading in this country also.

Then I do not want to go into the other
scurrilous things about our women, about our
religion and about our people—the book is
filled with such things. Even Miss Mayo
would have blushed if she had read this kind
of book, because such things are uttered about
us in the middle of the twentieth century, after
thirteen years of independence, when we are
building our country. I am very sorry that I
have not got more copies. I would have liked
to circulate these things to some Members,
because some may be knowing German.
Anyway I had the things translated by a
competent German friend here, I mean, an
Indian who was in Germany as a student, and
he has done it, and Dr. Panikkar is seeing the
book.

Then, Sir, I am coming to a point regarding
Assam. It is the Home Ministry that is concerned
with it, and about Mr. Datar I am speaking. We
are all very sorry that our Home Minister is ill,
and we hope he would recover. But we are talk-
ing about Mr. Datar now, and now ' when Iam
talking about the Home
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[Shri Bhupesh Gupta.] Ministry, I have in
mind Mr, Datar, the Minister of State in the
Ministry of Home Affairs. Revelations have
been made in Assam. The Central Intelligence
Bureau sent you reports about the developing
situation in Assam before the riots there. This
fact was suppressed here when the Assam
debate took place. Now, these facts have been
revealed by no less a person than the former
Inspector-General of Police, Mr. Dutt, while
giving evidence before the inquiry committee.

Appropriation

THE MINISTER YoF STATE IN THE
MINISTRY orF HOME AFFAIRS (SHRrI B. N.
DATAR): The hon. Member is speaking as if a
debate on the General Budget is taking place.
Here, he must confine his remarks to certain
items which have been included in the
Supplementary Budget.

SHrRI BHUPESH GUPTA: I do not want to
give you any money whatsoever if you would
behave this way. It is not the item. It is the
Ministry. Anyway do not gej up. I am
finishing. Therefore, kindly find it out. Again
I refer to the same Ministry. The other day a
Member of our National Council came from
Assam and attended our Council meeting. We
returned home, he and I to my home. And
then he left me for his place and was going
along Jantar Mantar Road. Suddenly some
person, a sleuth of his department, snatched a
paper from him. Then he ran after him and got
it back. This is the technique they are using.
They get their Central Intelligence men to
follow us and snatch our papers. If you had
seen the dress of that member of ours, well;
you would have thought that none else would
have been so ill-dressed as he, and he was a
poor man. It was quite an ordinary report that
he was carrying with him and it was the paper
that he was carrying with him that the Cetral
Intelligence people aimed 'at. He was pounced
upon for that paper. In fact that was taken
away from him, and ha had to

[RAJYA SABHA]
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run after them to  recover it. Such things
you do.

Now, Sir, about the Farakka barrage.

Mention has been made about the Farakka
Barrage and [ understand there is some
difficulty coming from Pakistan. I do not see
as to why our work—the actual starting of the
Farakka barrage—should wait till soma kind
of agreement, is reached. It is entirely within
our province and jurisdiction to launch the
project and to start it. Calcutta and West
Bengal' cannot prosper unless it is undertaken.
It is the popular demand of the entire people of
West Bengal. Government has accepted it, but
there is a lot of dilly-dallying in this matter. To
safeguard the interests of Calcutta, to
safeguard the interests of Bengal it i3 of vita]
importance today, and every passing year
makes it more and mora urgent. I would like to
know from the Government exactly when they
ara going to start it. That is the point. Why
should there be delay at all? Now, they should
start it, and if Pakistan raises any objection,
that can be dealt with diplomatically, through
negotiation and otherwise. But that should not
deter us from launching the project and
starting it.

Now, I come to Dandakaranya. The
Rehabilitation Minister is there, t read a
statement by Mr. Sukumar Sen, the new
Authority there, saying that he was not happy
with the state of affairs there, that for the
people who were coming from West Bengal
all sorts of amenities were not provided.
Things are not progressing well, it seems.
Now. he accuses everybody. I do not know
what has happened there. There was a fashion
in the Government circle to accuse the
Communists of non helping the people going
to Dandakaranya. We, Sir, have always
maintained that the refugees could be resettled
in Bengal itself provided the Government
evolved correct policies and plans for it, but
that is not done. Now today, as you see, fiasco
in the Dandakaranya continues and there Is an
attempt on the part of some authorities at least
to blame the people of
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Bengal. Even the Government of West
Bengal—I do not hold a brief for the
Government of West Bengal—did certain
things there which are absolutely wrong.

In this connection, on top of it, we have got
the Assam evacuees. There is no arrangement
for them. They are remaining there.
Something should have been done in this
matter. The Law Minister was to have gone to
Assam to personally supervise their
resettlement. I have seen the Law Minister
going round the world. He goes round the
world, but why does he forget Assam? Asam
is very near, one hour's flight. Sir, when the
riots were taking place, hon. Ministers were
lying with each other that they would go to
Assam, live among the refugees, inspire
confidence in them and what not. But after the
debate was over, they all went to sleep. Som,
went for external tour. This is the position.
Now, Sir, it was a solemn pledge given to this
House and the other House by the Government
that they would supervise the rehabilitation
work there and help the Assam Government.
Now, in regard to that there is a clear breach
of faith. Nothing has been done on the part of
the Government and The Government has got
to be criticised for this. Why nobody now says
anything about it?

Then, a resolution was passed by this
House. Are We not entitled to know as
Members of this House as to what has
happened to that resolution about an overall
enquiry. The resolution for an overall enquiry
was passed unanimously in this House and we
are entitled to know about it. Nothing is said.
It was not mentioned in the President's
Address. It is not mentioned in any speeches
as to why a committee is not being appointed
to go into that. Finally, Sir, the appointment of
such a committee is very essential.

The appointment of a committee is very
essential. It is very essential to
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go into the fissiparous tendencies.
Jabalpur riots should open our eyes. They
should open our eyes as to why we should not
take  these developments seriously.
Whether it is Muslims against Hindus or
Hindus against Muslims or one  community
against another, we must take a serious note of
these developments. We sent a fact-finding
committee on behalf of the National Council,
led by Shri P. C. Joshi, and we have got
startling reports. Organised things took place.
Organised killings of some Muslims also took
place there by the hooligans, communal
elements. There  were  certain things in
which  some  Government people also
were  involved.  An enquiry is called
for into such things. Houses were burnt.
People were murdered. About 48 Muslims
were killed. That is the position. We have
expressed  our indignation against thes,
riots. When the Prime Minister expressed

his  indignation and resentment, we support
him fully on the question. Enquiry should be
there in similar matters as to why the

Minister in the Ministry of Home Affairs did
not go to Jabalpur to find out why such
things  disgracing  the fair name of our
country, apart from endangering the life of the
minority, were taking place. Isitnot some-
thing in which the Central Government
should do something oris it to be treated as
a purely local issue or a State issue?  The
Jabalpur riot is something which strikes at
the roots of our country, at the funda-
mentals of our unity. Itis a  thing which
defames the whole coun'ry and such a thing
should not be left to the local officials. It is
the duty of the Central Government to go into

this matter, hold enquiry and give  relief to
those minorities m who have been forced to
leave their homes and so on. Adequate

measures  should be taken for all these
things. I demand here an enquiry under the
aegis of  the Central Government into

the behaviour of certain local officials as  to
how it came about. I,do not want to tell
other things full of so many “stories. I have
got .
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SHRI B. N. DATAR: On Supplementary
Demands how does Jabalpur come in?

Appropriation

SHRI BHUPESH GUPTA: Because he did
not wake up to such things. You get plenty of
money.

SHRI B. N. DATAR: It is a State subject.
Here we are not dealing with the General
Budget; we are dealing with the
Supplementary Demands.

SHri BHUPESH GUPTA: The Prime
Minister makes speeches in this House and the
other House. Do not talk about State subjects.
Law and order is the State subject, but
protection to minorities under the Constitution
is something for which the Central
Government is responsible. (Interruptions.)
They are getting irritated. I <io not wish to say
very much but I thought that we should take
this opportunity of telling things to this
Government about matters in which they have
miserably failed. Mr. Datar? be a little more
sympathetic, earnest and responsive to things.

SHRI B. N. DATAR: My friend, be relevant
in the first instance.

SHrI BHUPESH GUPTA: I do not think 1
can ever be relevant to Mr. Datar because he
is so highly irrelevant.

MR. DEPUTY CHAIRMAN: Order, order.
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“Census enumerators are generally
recording Hindi in the mother-
tongue column in respect of all per-
sons hailing from Bihar, Hindi is not
the mother-tongue of those hailing
from Darbhanga, Muzaffarpur,
Monghyr and Saharsa. Their
mother-tongue is Maithili,”

Sar1 SHEEL BHADRA  YAJEE
{Bihar): My hon. friend does not
know what is the language of Bihar
in these districts. People of these dis-
tricts do speak Hindi.

‘Surr FARIDUL HAQ ANSARI: You
can contradict in your speech
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"Yesterday, when no male except my
old father was present the census
official went to my house. I returned
home when the official was about to
leave. On my insistence, he showed
after much hesitation the figures
entered by him. I found Bengali written
in the column for mother-tongue
against me and my three brothers'
names and Urdu against those of my
father and three sisters. I asked for an
explanation and the official began to
give me a lam, excuse. Anyway, he
then corrected the entry and wrote
Urdu against all our names."
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[+ wfieee s weadi]

# NALTH A T TIA F | H A
A W@ Yo & Aarfeax g WO
oF AT AR § A weredr
feqre w17 g7z W% TAFTIET AH
47 A ¥ qa @ a7 frar mar & w7
sifw dem & wenfeaw & 1 39 ¥ A0
#owe T A9 2% &F FIT MIEH
(#r) AT form ¥ aw www Wi of 2
ar T8 2

“For gward of honorarium to Census
Enumerators,”

74 F wanfeaw o Fv4 F o g
I

oy, H,

Krwr & G0 R e faAl Fa
oA T & 30 ° fas Wi ¥ faug ww
e faraT w1 g1 W7 47 AT SFiA
faamra & fagqr 8, ey & favar 8,
gutviqardr | faoyr & drar fy i
wi% gfsur w7 gor ar  aFk gerfaw
v fFar & &9 A7 37 w77 wTAT
T AT | W W7 9 & aviEars
It & faar & a1 F wT e fFx
ag gl geatew =Y £ f& aaw
ot Tar faar st | wa g W agE
2 fa s am fama @
faar f& wdT  for a7 A @y 2
fo =g waa ¥ amw faar @
ar «& farm & 1 9% e o fem 23
wgi & # ) qet faedt ¥ @ gepwies
T a (o & (g o e wlf
arar | w1 zfedt avg fwe famr ot
# 1w A wg @ & o o A g
AT | AR 3 AT G ATA T4 A A
anr v & afvy Bedy s o oem
LA £

sramar fody S aved, AT |7
FT FEEAT FTET ¥ H AfEEET H T

AT § AET & A OF WA AT Ee WA
210 HYET HA R AT WA R ) wHA
ferad & far 77 aer wdwepnd at a™
T o Wt gwi @ 1 seandy wgm TS
# 1 9% 97 97 A5¥T 54 WA a9
frr 2 & 198 F¥fEmmraEad 2

T8 F weET wEaT § o Far
T o faw & 1 27 wEd & waahe
& GF 97 g@adr & fHo o @ A
ux Ay faer 2 on o fomn 2

- "Census  enumerators are  generally
recording Hindi in the mother-tongue
column in respect of all persons hailing
from Bihar. Hindi is not the muthu'-tongue
of those hailing from Darbhanga,
MuzafEarpur, Monghyr and Saharsa. Their
mother-tongue is Maithili."

Surt SHEEL BHADRA YAIJEE (Bihar):
My hon. friend does not know what is the
language of Bihar in these districts. People of
these districts speak Hindi.

SHRI FARIDUL HAQ ANSARI: You can
contradict in your speech.

T FTT Iy ALY & FEIE
W OART % 97 T # |

i oY S WE Qe TEA BT # |

5l GYASEE Wt o A9 0
=0 e

ot et welt © 7 faEe A g
Frerr § WY ug g awar g e gw woar
a1 it & @ gew ¥ )

st efeEge  wadt o osE
formr & :

"Yesterday, when no male except my old
father was present the census official went
to my house-I returned home when th,
| official was about to leave. On my insis-
\ tence, he showed after much hesita-
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tion the figures entered by him. I found
Bengali written in the column for
mother-tongue against me and my three
brothers' names and Urdu against those
of my father and three sisters. I asked
for an explanation and the official
began to give me a lame excuse.
Anyway, h, then corrected the entry
and wrote Urdu against all our names."

a1 F WY ¥ 77 wd 7T @ 4v fv 39
q%g & A g g an A F
zx faafad # oo & aws o T8
HYT FZAT FTEATF | 3T A% qX 4% 2
fo qgdt arlra & IR vwAIEET
013 F AEF 9T W A AAIHE Tl Fa
¥ fa=fad # fgmrd 4Y v 3= famm ar
T AT F UF GEeT 7 fomr 4r
o 54 ¥ g awl 96T & e anw
ATCATAT A S i §F AT FY RGHAA
—ferma—4 & B a8 waw gEm
FL | IH A AT 91 F41 2 R gwa
Fogr Faa & qary § o Rmmad i
f fa Ffated—Fmmn—os Fa+
&t @ w0 % fay, 3% AT 3@
ar & ui fora %7 98 wreEni—aradr
FATA—R, T4 W TA4T AT TG & A
TH A NE TAT TEOT & 497 g
g | gafar & wrifaw fafawer &
uF wEar e e Fr g9 7 fawraq 2
2 mAFETEd v a7 &gy e qr
Pers ATt F 39 &g #Y ard=dy € 2
7% faars wey FEad N 77

# FTATT F AT 0T FroAwT A&
JArEal AT T | 34 fmafes § go 51
®rE areTe gt & | Afww 7w Qe q
S FF A IF & AR A 38 F qaferw
9 TaT ¥ I g5 | yg W A=
freadt a1 afeerdt swfar & &
aat g & faafrs® # qsy war
oS FF A T A7 T wEG A
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qraq FY FEvA gl & omendr &
23 a9 Az WY WAL T AYE ® AU
ar waa # ar 4 Jrd gare fadi w1 g
firar sar v #7 wwdfr & | FEiow o
amw #7 7qa fwen fv goeew, s
dardr w7 77 79 fam A 2 ) ww
F oW fr Ag & ag Y w9 w7
argar & fa 7@t o (Gady aifafra
qrEfa 41 g w7 A g7 | e ada
®t o7 TEH F7 G4 H Fqwer ag o
T HEAT F AET G @ W—
ag areat & i o srw 7 faeg e
wa arfaagen ol § | W AR
gifafesa arfa & g9 @61 W w9
g A I oA F aw4i & fewa |
w1 F7 aH F 91T 7 79 7 e
1 Fow oArfed | wed difafewe
aiEtar & degrfardy #F Ao ¥ 16 9wH
F AR ¥ A F 9w W qE A
A9 AT T | A FF FAT UE 97
T TR AT Al A | 0RA qoare UATHE
——TATH GEHH—F FWT AF g
q7 IFIT AT FT ATHET  HrEEr
IITUT | AZTEATT A8 UF g AreAa
T e A v v wde F Ter @
g7, WARTA FT, WA AE T M
w7 & gd W ¢ arle wr fafaed
¥ W F A faEge www g W
¢ FAFT Y, &, o vy a% agi WA
et wh gfas ofafezas
#t fasgar &Y qar a4 fv v arfe
®ITIEE & | ad fwe §F agt mAEE
A F F, 37 A a7 =g e
qAT SEF A | T WA AT F W T AT
oF AT 2 ) 9fewm F S5 5w AT W
9% T F1 34 T qvnnT fx 7T 9%
X ®ig7 wnd e ®F -
AT AFARTAT ®Y 740% 7 | Ifew @A
& oy wEdr a8 aqr e feeF
qr AnT sga # e afvend e £
a1 W1 A7 wa gfew & Fx §F §



1901 Appropriation

[ wfgeaF sward)

FFTEA 0T IT AT A AG T
q AN F91 F0 @ & w0 A1 AT
AT 8, AOFT4T & F0 T GF WA,
T 41 AT Fogdt ) TGt W oCs WY 2
q7 3¢ & a9 fFpam § e
feerti & &7 &7 Framw w7 Gr & |
ag i 4 & AIAA FT AT 2 AT 5T
F ATt ¥ ®1% TAEd W 9w w0
@ {1 oF A T & g fra § w08 i
AT 1ARTC MZHT &1 ) W FRIL R
wraefaa wme § a9z fY aar 9 5 gy
F1q F merordt v & Py mre v
T AfRaZrT AT 4ff Tay 4T a0 59
s &1 @a g fe fyadt o agraa
# qz adi e a e T 7 waade
gz wd 2 e g1 9t § 581 v
3T A A0fEw Wi szt ofY g9 A
oA Z 3F6 wEN F 7A qT4
il e 1 For 57 A F qidy wapat
¢ tv fergra & meafaw faemi #
@l gl W 0A qrqTy gq Azt av
NT{H 7 w7 87 TEW 33507 A1 WA
g1 14T | F q0T FOWIFH THT WEWE AT
ar fzaim g e 37717 ug vof faay
Fzar ar f5 w17 ZE77 7 a1 w4 o
IMETE a1 % Farorar qre 47 4
a6 2 1 29097 28 AaAT £ O wow ofr
feegeara § 91 nad e 3 ag 787 FIW
a7 wiw wafufa o fedy Y ofr
AT 7 7T q g A e &
Frdr ot fd @ g9 aeg & awgm
agr g oawa &

ACH T HEAT A7 FfwATT TET
qr< fedy wras & sier ot sqwr o
ardr g a2 Fufs TAAYT &
are & wzr wrar @ T F AT
7

“within the curfew duration houses
were set on fire”

[RAJYA SABHA J
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frdt #eg & ag «F gd ¥l
gf Wi fea @y v g3

wafH §7 9T ¥ UrEAnE §1 g
Aq7 &Y T AF FT 941 94 qFAl 2 |
TP 9% WAST ¥ 9 F 7 WG
FT qAAR ¢ F7AT WYL wgen gl
g fw wridr o qm fafwd & o
s7aT 7 a7 Wzt AT AT 3 Aoy
AT H

THE MINISTER or REHABILITATION
AND MINORITY AFFAIRS (SHRI MEHR
CHAND KHANNA) : Sir, when I entered the
House, I heard Shri Bhupesh Gupta making an
eloquent speech and during the course of his
observations he referred to two particular
aspects of the rehabilitation problem in the
eastern  region, one in relation to
Dandakaranya and the other about the riot
victims in Assam. Frankly, I admit, Sir, [
thought that the general discussion on the
Budget was going on. When I suddenly woke
up to the idea that we were only dealing with
the Supplementary Grants, I again looked into
these pages and there I found that there was no
reference whatsoever to the eastern region.
My Demand relates to a few items with regard
to certain cases in connection with the
compensation scheme. Relevancy, perhaps,
Sir, is a rare virtue with my friend; but any-
how, I would deal with both these points.

SHrR1 BHUPESH GUPTA: If they are
irrelevant, you leave them.

SHRI MEHR CHAND KHANNA: You will
recall Sir, and the House will bear it out with
me that last year, my friend who just spoke,
made a great fuss over the Dandakaranya
scheme. Grave charges and accusations were
laid at my door and my friend even went to
the length of producing cuttings from some of
the leading papers in Calcutta. Sir, the main
demands then were that the
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Government of West Bengal should be
associated with the Dandakaranya Project, that
the Board which was being suppressed and
depressed and oppressed by the Ministry .of
Rehabilitation was not having a fair play, and
it should b, given a certain amount of
autonomy and that there should be a whole-
tim, Chairman. If these demands were
conceded, Shri Bhupesh Gupta and his party
would lend whole-hearted support to the
movement of displaced persons in camp's in
West Bengal. This is what they said. All these
demands were conceded; not even that; some
of the leading Members of his party went to
Dandakaranya at my invitation and saw things
for themselves. In addition, the Chairman of
the D.D.A, had a long discussion with the
Opposition parties in West Bengal, including
the party that Shri Bhupesh Gupta represents.
But what js th, result? The Tesult is that the
displaced persons in camps in West Bengal, in
spite of all that has been done, are not going to
Dandakaranya. I hope he will forgive me, if |
were to say that he is mainly responsible for
1t.

Appropriation

SHri  BHUPESH GUPTA: 1 strongly
moppose this lie which is being uttered time
after time, day after day, year after year.

MRr. DEPUTY CHAIRMAN: Order, -
order.

SHrRI MEHR CHAND KHANNA: Sir, there
is no fiasco in the Government of West
Bengal; there is no fiasco in Dandakaranya;
there is no fiasco in the Ministry of
Rehabilitation. If there is any fiasco, it is in
some of the Opposition parties in West
Bengal. They unfortunately wish to exploit
thes, unfortunate people for certain ends, both
vested and political. O herwise, I have the
right to be told in this House by my hon.
friend sitting opposite, what is it that he now
wants to be done more in Dandakaranya.
Water is there; land is there; reclamation
emachinery is there. We have spent Rs. 4
crores on the purchase of reclamation
machinery; we have spent

1076 RS—S5.
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Rs. 2£ crores on foreign exchange in these
most difficult times, and everything that is
humanly possible is being done there. If the
displaced persons in camps in West Bengal do
not want to go to Dandakaranya, let them live
with pleasure in West Bengal, and 1 as
Minister will not force them. The Centre bears
100 per cent, charges on relief and
rehabilitation; the Centre bears IOO per cent,
losses on loans which are not realised. To me,
Sir, to the Government of India, it is not very
material whether a displaced person is
rehabilitated in West Bengal or whether a
displaced person is rehabilitated in
Dandakaranya because, Sir, our main idea is
that he should be rehabilitated, and if the
money is to be found by the Government of
India, it is not material to them whether they
are rehabilitated in West Bengal or in
Dandakaranya. I do wish to submit one thing
to the House, and that is this: The time has
come now when a decision shall have to be
taken. These camps cannot bo kept open
indefinitely. Up till now, Sir, the House will
be—I will not use the word 'shocked'—
surprised to hear that in West Bengal alone
Rs. 55 crores have been spent simply on
doles, Rs. 55 crores of the national fund
which people give through their sweat and
toil. People talk of taxation, but Rs. 55 crores
have been spent simply on giving doles. How
long can we go on giving doles? They have a
right to demand from me that rehabilitation
schemes should be implemented. If Bengal
has reached the saturation point, if the density
of Bengal is the highest, if the unemployment
situation is so acute and no more land can be
found in We<U Bengal, you cannot
rehabilitate these people simply in the air.
This is one aspect of the matter.

I now come to the second aspect, about
Assam. That again is a very sad story. There
are people who have unfortunately suffered
and ore has to feel humiliated that in our own
country in these times things can happen and
have happened. Our main duty and idea is to
see that the suffering is alleviated as
expeditiously
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[Shri Mehr Chand Khanna.]
as possible. We have taken two
measures in that direction; one is the
relief and rehabilitation of the riot-
affected people in the State of \ssem

itself. The other day, an hon. Mem-
ber, Shri Hriday Nath Kunzru, for
whom we have very great regard

and respect, made an assertion in tiis
House that things possibly had not
been done in the mapner in which they
ought to have been done. He
said that he hag been there
himself and had seen things
for himself. We cannot take the
remarks made by him lightly. My
first idea is and has always been t
cee that the unfortunate peop'e whn
have suffered are rehabilitated  and
relieved of their suffering. We have
taken immediate action, I had had
meetings with the Finance Minister
of Assam, Shri Fakruddin Ali Alimed,
and at this moment one of my very
senior officers in the Ministry is in
Shillong holding discussion with the
State Government and we are going
to see that whatever possible  can
be done and remains to be done is
done immediately The monsoon may
set in after two or three months and
whatever has to be done should be
done before that. We must have a
target, aim at a target, that all these

things in the shape of relief and
rehabilitation of  the riof-affected
people in Assam should be comp-

leted before the end of May, within
the next two or three months,

There are about 6,000 families in
camps in North Bengal. We have
screened all these families, Their
forms have been sent to the Govern-
ment of Assam for verification;
about half of them have come back
already. These have been sent to
the West Bengal Government who
have already called upon those who
are eligible, to move to Assam. Those
who leave the camps in Rorth Bengal
will be given free journey allow~
ance; they will be given free railway
warrants and they will also be given
a sort of daily allowance for the
period that they may be in transit
till they are taken to the rehabilita-
tion sites. These people can be divid-
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ed into two distinct heads, those wuwv
have actually suffered loss, e.gd. their
houses may have been pburnt; their
shops may have been looted: their
properties may have gone {0 the
winds. The idea is to give rehabili-
ation loans to them, These loans
will not be given in driblets. The
idea is to give them in substantial
quantities so that thev can utilise them.
There are others who have suffered
no loss whatsoever; they came away
gimply on account of panic. As far
as these people are concerned, ‘they
will he taken back or they will go
back to their normal sites, and if any
relief help is to be given, that also
shall be given. This is the position
today

Talking about & Minister g0Ing
there and living there and all that,
well. it need be, 1 will go there my-
self to look into these things. My
officer is there and 1 want to g0 there
as soon as the General Discussion on
the Budget is OVeT, but my going
there or not going there apart, the
responsibility is accepted by the
Government of Assam, and 1 accept
responsibility 1o this extent to se€
that the process of relief and rehabili-
tation is expedited.

the honorarium paid
In the Budget for
1960-61, a sum of Rs. 34 lakhs was
provided for on an ad hoc basis,

guestion was considered and on the
basis that a very gmall amount would
be paid to these enumerators at the
lowest level, a further sum of Rs. 22
lakhs has been asked for, The amount
was expected to be about Rs. 30 lakhs
more, so far as this particular item is
concerned, and We have asked for
Rs. 22 lakhs. May 1 also peint out that
this is a small amount, a driblet, that
we are paying and it would not be
fair to elevate it and call it as hono-
rarium? Payment of out of pocket
expenses is the correct expression and
it has been decided that out of pocket
expenses in the nature of honorarium
should be paid to the staff, to the
low-paid stafl level, generally consist-
ing of patwaris and primary schoo!
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teachers, at the rate of Rs. 24 per enumeration
block consisting of nearly 700 persons. You
will find, Sir, the smallness of the amount
involved. Even on this basis, Sir, the amount
under this and other heads is likely to come to
Rs. 1,06,00,000 because of the magnitude of
the problem.

Appropriation

Writh this explanation, I hope, Sir, my hon.
friend will agree that what we are paying is
an extremely small sum which could hardly
be called an honorarium.

SHRI FARIDUL HAQ ANSARI: For doing
the duty.

SHRI B. N. DATAR: Yes; they have to do
some work.

SHRI FARIDUL HAQ ANSARI: But vou
have not answered the allegation that I have
made.

SHRI B. N. DATAR: So far as that
allegation about Bihar is concerned, we
received a notice also from the office. W,
have asked the Registrar-General. He himself
had, a few days ago, gone to Bihar and visited
a number of places. Some complaints were
received from five associations and one in-
dividual to the effect that Urdu was not being
taken down or recorded. Now, under our rules
whenever any mother tongue is mentioned by
a person it has got to be taken down. It might
be either the regional language or even a
dialect. Under these circumstances whenever
any complaints are received, they are
immediately 'ooked into. At present, as you
are aware, the work of census is now almost
in its last stages. The Superintendent of Bihar
has been moving about and we have asked
him to give us full particulars and to see to it
that no complaint which is legitimate is not
immediately, redressed.

SHRI B. R. BHAGAT: Now, that two of my
colleagues have replied to the points raised in
the discussion, T have nothing much to add.
As retards some of th, general points that
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have been raised by my hon. friend, Shri
Bhupesh Gupta, I have no doubt that he will
raise them again in the general discussion on
the Budget and . . .

SHRI B. N. DATAR: It is an invitation to
him to raise it again.

SHRI B. R. BHAGAT: ... in any case it
would not be appropriate for me to reply to
them now at the time of the Supplementary
Demand. But I would like to refer to two
points which the hon. Member raised.

The first point was about state trading in
food. He said that the Food Minister is
reported to have said that state trading is
given up.

SHrRI BHUPESH GUPTA: Dead and gone.

SHRI B. R. BHAGAT: I do not know if he
says this on the basis ot the press report. The
hon. Food Minister is not here but so far as I
know about Government policy, I can say that
the press report on the basis of which the
statement has been made by my hon. friend is
wrong. State trad-ing in food-grains is there.
What has happened is, it is a flexible policy.
The form and shape of state trading which
may be suitable in a period of scarcity may
not be suitable in a period of plenty. And
fortunately in the country the supply of
essential foodgrains is rather easy. We have
very good reserves and the flow of import is
also very regular. In this context, the type of
state trading that should be there may be
different from the state trading that We may
have to resort to when the conditions are
difficult. I hope the conditions won't be
difficult on the food front because both the
imports and the reserves would be adequate.
That is our hope and in that context the policy
pursued by the Government is such that it
gives scope for a certain amount of flexibility
and this should not be misconstrued to mean
that state trading has been given up. State
trading as a policy of Government is there.
That
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[Shri B. R. Bhagat.] is my understanding of
the policy of the Government. If the Food
Minister had been here he would have said
about that particular report which the hon.
Member mentioned.

The second point is about the extracts from
the book which he read out and the
unfortunate statement made by an unknown
foreman . . .

SHRI BHUPESH GUPTA: Not unknown.

SHRI B. R. BHAGAT: No name was given.
Firstly, this matter has been raised in the
House for the first time. I have not read the
book. I made enquiries from the Steel
Minister; he too has not read that book. So, I
cannot say off-hand either for or against it.
And the hon. Member himself has said in the
course of his speech that he has tabled a
question. If he has done so, we will consider it
and the Steel Minister would give a reply and
this matter could be raised again at that time.

SHrRI BHUPESH GUPTA: That is not the
point. As far as the statement about gas
chamber is concerned, it is there in the book. 1
have got the book. It is there. I have also got
the magazine of the Federal Republic which
advertised this book. All these things are here.
So you need not try to get any evidence. The
question is, I demanded an enquiry into this
matter.

SHRI B. R. BHAGAT: Without going into
the merits, that is what I am saying. This
matter has been raised for the first time here
and we have been taken unawares. The hon.
Member is going to put a question as he
himself has said. If the question is tabled we
will give a reply and that would be the proper
time and occasion for anything to be said on
behalf of the Government and I think the hon.
Member would find this reasonable. Sir, with
these words, I move .

MRr. DEPUTY CHAIRMAN:
question i?:

The

"That the Bill to authorise payment
and appropriation of certain

[RAJYA SABHA]
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further sums from and out of the
Consolidated Fund of India for the services
of the financial year 1960-61, as passed by
the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration.

Clauses 2 and 3 and the Schedule

were added to the Bill. * Clause 1, the
Enacting Formula and the Title were added
to the Bill.

SHRIB. R. BHAGAT: Sir, I move:

"That the Bill be returned."

The question was put and the motion
was adopted.

THE BUDGET (GENERAL), 1961-62—
GENERAL DISCUSSION

Surt KHANDUBHAI K. DESAI (Gujarat):
Mr. Deputy Chairman, Sir, we are
discussing the Budget for the year 1961-62
which is the first year of the Third Five Year
Plan and therefore it is appropriate that the
Finance Minister has given a bird's eye view of
what has been achieved during the first two
Plans. The economic review also gives a
comprehensive view of our I achievements as
well as of certain I shortcomings here and
there. Iwouldi therefore congratulate the
Finance Minister and his Ministry for placing I
before us a realistic picture as has j
emerged during the last ten years and j  the
approach which the Finance Min-i ister thinks
we should adopt towards the Third Five Year
Plan. This is not an Ordinary Budget for one
year or for two years. This Budget should be I
looked at from the point of view of the
beginning of our next journey towards the
Third  Five  Year  Plan. The Finance
Minister has been bold I because there is
nothing secret about i the Budget in the Plan
period. The Third Plan as it has been
presented in the draft form i= before the people.
There it has been envisaged that in order to
se. through the Plan about



